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New Bill bars Police Complaint Authority from probing cases after chargesheet

Legislation to be introduced in ongoing budget session of Assembly

Bhartesh Singh Thakur

Tribune News Service

Chandigarh, Updated At : 02:45 AM Mar 11, 2026 IST

The Haryana Home Department is set to introduce the Haryana Police (Amendment) Bill, 2026, proposing
significant changes in the functioning and jurisdiction of the State Police Complaint Authority.

Under the proposed legislation, the Authority will no longer be able to inquire into cases where a chargesheet
(challan) has already been filed in a court. The Bill also proposes that complaints received by the Authority must
be decided within six months.

Chief Minister Nayab Singh Saini, who also holds the Home portfolio, is expected to table the Bill during the
ongoing budget session of the Haryana Vidhan Sabha.

At present, the State Police Complaint Authority investigates allegations of serious misconduct against police
personnel of the rank of DSP and above. The Authority can take up cases suo motu, on complaints filed by victims
or their representatives, or on references from bodies such as the National Human Rights Commission (NHRC) or
the State Human Rights Commission (SHRC).

Serious misconduct under its purview includes allegations such as death, rape or grievous hurt in police custody,
extortion, acquisition of property through coercion, involvement in organised crime, and wilful inaction in
offences carrying a minimum punishment of 10 years or more.

However, according to the proposed amendments to the Haryana Police Act, 2007, the Authority “shall not inquire”
into any matter where a report under Section 193 of the Bharatiya Nagarik Suraksha Sanhita, 2023 —relating to
the filing of a chargesheet after completion of investigation — has already been submitted before a competent
court.

The Bill also bars the Authority from examining matters that are pending before or have already been dealt with
by bodies such as the National Human Rights Commission, State Human Rights Commission, National
Commission for Scheduled Castes, State Commission for Scheduled Castes, or similar national and state
commissions.

In addition, the Authority will not be allowed to take up complaints related to incidents that occurred more than
five years earlier.

The Bill further restricts the Authority from probing “any matter arising out of use of force by the police
authorities in dealing with any unlawful assembly, protest, dharna, blockade of any public passage or disruption
of essential services.”

Similar provisions have also been proposed for the District Police Complaint Authorities, which deal with
complaints against police personnel up to the rank of Inspector.

“The amendments are required for proper and effective functioning of the State Police Compliant Authority and
the District Police Complaint Authority,” said a senior official of the Home Department.
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NHRC Member reviews human rights and welfare schemes

City Air News March 10, 2026

Member of the National Human Rights Commission (NHRC), Priyank Kanoongo on Tuesday reviewed the progress
of various human rights and welfare schemes during a meeting with district administration officials here and
issued key directions to strengthen implementation.

Ludhiana, March 10, 2026: Member of the National Human Rights Commission (NHRC), Priyank Kanoongo on
Tuesday reviewed the progress of various human rights and welfare schemes during a meeting with district
administration officials here and issued key directions to strengthen implementation.

Presiding over the meeting with officials from multiple departments at Bachat Bhawan, Priyank Kanoongo
reaffirmed the NHRC's unwavering commitment to safeguarding the human rights of every section of society. He
emphasized that the Commission's core objective is to ensure effective protection of human rights for citizens
across all categories.

The meeting was attended by Additional Deputy Commissioners Poonam Singh and Dr. Narinder Singh Dhaliwal,
SDM Kuldeep Bawa, Assistant Commissioner Payal Goyal, heads of various departments, police officials,
representatives from the Jail Department, and others.

Focusing on child protection, Kanoongo directed the police department to mandatorily inform the Child Welfare
Committee (CWC) about every FIR registered under the Protection of Children from Sexual Offences (POCSO) Act
within 24 hours. He highlighted that this provision is explicitly mentioned in the POCSO Act and stressed strict
adherence to its guidelines to ensure prompt protection, care, and safeguarding of victims' rights. He further
instructed the Department of Social Security and Women & Child Development to expedite the disbursement of
financial assistance to rape victims from the Scheduled Caste (SC) community. He also sought detailed
information from the police department on the number of such rape cases registered in district.

The NHRC member reviewed initiatives under the Aajeevika Mission, including women's self-help groups, and
gathered comprehensive updates on key central schemes such as PM Vishwakarma, Namaste Scheme, Mental
Health Program, Rashtriya Bal Swasthya Karyakram (RBSK), Pre- and Post-Matric Scholarship Schemes, and
Ayushman Bharat Yojana. He provided necessary instructions to officials for improved implementation and
outreach.

Additional Deputy Commissioner Poonam Singh presented detailed information on the welfare schemes being
rolled out in the district. She assured that the administration is committed to transparent governance and that no
efforts are being spared to prioritize and uphold human rights at every level.
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Khatik Community demands CBI inquiry into death of Tarun Khatik

Created On: 10 Mar 2026 9:30 PM IST

By The Hans India

Hyderabad: Strongly condemning the brutal murder of Tarun Khatik that took place in the Uttam Nagar area of
Delhi during the Holi festival, the Akhil Bharatiya Khatik Samaj on Tuesday demanded the government to order
CBIinquiry

A press conference was organized under the leadership of the Akhil Bharatiya Khatik Samaj Telangana State
Committee and the National Committee. The meeting was conducted by Telangana State President Attikari
Mallesh. Speaking on the occasion, he described the inhuman killing of Tarun Khatik on the day of the Holi festival
as a shocking and heinous incident. He demanded that the Central Government take serious note of the matter
and conduct a comprehensive investigation through the Central Bureau of Investigation (CBI). He also called for
strict action against the accused and immediate justice for the victim's family.

On this occasion, South India Convener Prashanth Murarikar stated that the incident was a serious violation of the
Right to Life and Personal Liberty guaranteed under Article 21 of the Constitution of India. He further revealed
that a complaint has already been filed with the National Human Rights Commission (NHRC) regarding the matter.
Similarly, National Secretary Santosh Kumar and Former Telangana State President Murarikar Srinivas urged the
government to provide immediate assistance to the family of the deceased Tarun Khatik and ensure that justice is
delivered. Malthumkar Mahender, Gogikar Rajesh, Kamtekar Mallikarjun, Rakesh Mattikari, Malthumkar Naresh,
Mangalagiri Sagar, and others participated in the program.

Meanwhile, condemning the incident, the Telangana State Are Katika Sangham demanded justice for the family of
Tarun. The Sangham guardian Netikar Prem Lal and Kamblekar Sandeep Kumar demanded the government to
provide compensation and a government job to the family of Tarun.
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Business News | BRMGSU Hosts Workers' Meet in New Barrackpore; NHRC Member Attends New Barrackpore

Get latest articles and stories on Business at LatestLY. New Delhi [India], March 10: A major conference on human
rights awareness and social security for unorganised workers was organised by the Bharatiya Railway Mall Godam
Shramik Union (BRMGSU) at Kristi Auditorium in New Barrackpore on Saturday, bringing together workers, labour
leaders and representatives from multiple sectors.

ANI Mar 10, 2026 06:46 PM IST

PNN

New Delhi [India], March 10: A major conference on human rights awareness and social security for unorganised
workers was organised by the Bharatiya Railway Mall Godam Shramik Union (BRMGSU) at Kristi Auditorium in
New Barrackpore on Saturday, bringing together workers, labour leaders and representatives from multiple
sectors.

Priyank Kanoongo, Member of the National Human Rights Commission (NHRC), Government of India, attended
the programme as the chief guest and addressed the gathering on the need to strengthen awareness about
workers' rights and welfare schemes.

The event was attended by several leaders of BRMGSU, including Dr. Parimal Kanti Mondal, National President;
Shri Indu Sekhar Chakraborty, General Secretary; and Shri Kashinath Gayen, National Convenor, along with other
members and representatives of the organisation.

Workers from different segments of the unorganised sector participated in the conference. Those present
included goods shed workers, construction labourers, agricultural labourers, gig workers, auto drivers, bidi
workers and private tutors. Discussions during the programme focused on issues related to the new labour
codes, protection of workers' rights and the expansion of social security coverage for workers in the unorganised
sector.

Addressing the gathering, Priyank Kanoongo said that ensuring human rights and social security for unorganised
workers is increasingly important and stressed the need to create greater awareness among workers about their
legal rights and the welfare schemes available to them.

The conference also witnessed the launch of a monthly labour magazine titled "Shramik Bharat", published by
BRMGSU. The inaugural issue of the magazine was formally released by the chief guest during the programme.
Speaking on the occasion, Dr. Parimal Kanti Mondal said that the publication aims to serve as a platform for
workers and will help spread awareness about labour rights, labour laws and social security among members of
the working community.

Leaders and participants at the conference also emphasised the importance of unity among workers and called
for organised efforts to safeguard the rights of unorganised labour while strengthening social protection
measures across the country.

(ADVERTORIAL DISCLAIMER: The above press release has been provided by PNN. ANI will not be responsible in
any way for the content of the same.)

(The above story is verified and authored by ANI staff, ANI is South Asia's leading multimedia news agency with
over 100 bureaus in India, South Asia and across the globe. ANI brings the latest news on Politics and Current
Affairs in India & around the World, Sports, Health, Fitness, Entertainment, & News. The views appearing in the
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NHRC India Chairperson, Secretary General on Global Human Rights Challenges | Raisina Dialogue 2026

March 10, 2026, 3:58 PM ISTG by Firstpost Videos Desk

At the Raisina Dialogue 2026, Justice V. Ramasubramanian, Chairperson of the National Human Rights
Commission of India, and Bharat Lal, Secretary General and CEO of the NHRC, discussed the evolving global
context for human rights amid rising conflicts, displacement, and geopolitical fragmentation. In a conversation
with Harsh V. Pant, Vice President at the Observer Research Foundation, they highlighted the importance of
cooperation among Global South countries, the need to revisit global human rights frameworks, and the role of
dialogue and diplomacy in strengthening human rights protection worldwide.
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BRMGSU Hosts Workers' Meet in New Barrackpore; NHRC Member Attends New Barrackpore

ANI | Updated At : 06:35 PM Mar 10, 2026 IST

PNN

New Delhi [India], March 10: A major conference on human rights awareness and social security for unorganised
workers was organised by the Bharatiya Railway Mall Godam Shramik Union (BRMGSU) at Kristi Auditorium in
New Barrackpore on Saturday, bringing together workers, labour leaders and representatives from multiple
sectors.

Priyank Kanoongo, Member of the National Human Rights Commission (NHRC), Government of India, attended
the programme as the chief guest and addressed the gathering on the need to strengthen awareness about
workers' rights and welfare schemes.

The event was attended by several leaders of BRMGSU, including Dr. Parimal Kanti Mondal, National President;
Shri Indu Sekhar Chakraborty, General Secretary; and Shri Kashinath Gayen, National Convenor, along with other
members and representatives of the organisation.

Workers from different segments of the unorganised sector participated in the conference. Those present
included goods shed workers, construction labourers, agricultural labourers, gig workers, auto drivers, bidi
workers and private tutors. Discussions during the programme focused on issues related to the new labour
codes, protection of workers' rights and the expansion of social security coverage for workers in the unorganised
sector.

Addressing the gathering, Priyank Kanoongo said that ensuring human rights and social security for unorganised
workers is increasingly important and stressed the need to create greater awareness among workers about their
legal rights and the welfare schemes available to them.

The conference also witnessed the launch of a monthly labour magazine titled "Shramik Bharat", published by
BRMGSU. The inaugural issue of the magazine was formally released by the chief guest during the programme.
Speaking on the occasion, Dr. Parimal Kanti Mondal said that the publication aims to serve as a platform for
workers and will help spread awareness about labour rights, labour laws and social security among members of
the working community.

Leaders and participants at the conference also emphasised the importance of unity among workers and called
for organised efforts to safeqguard the rights of unorganised labour while strengthening social protection
measures across the country.

(ADVERTORIAL DISCLAIMER: The above press release has been provided by PNN. ANI will not be responsible in
any way for the content of the same.)

(This content is sourced from a syndicated feed and is published as received. The Tribune assumes no
responsibility or liability for its accuracy, completeness, or content.)
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NHRC Starts 2-Week Online Internship for 80 University Students

2 minute read

Updated on 10 Mar, 2026, 4:23 PM, by Arman Kumar

The National Human Rights Commission has launched a two-week Online Short-Term Internship Programme
(OSTI) for university students. Around 80 candidates were shortlisted from more than 1,100 applicants across
India to participate in the programme.

The National Human Rights Commission (NHRC) has launched its Online Short-Term Internship Programme (OSTI)
for March 2026, aimed at promoting awareness and understanding of human rights among university students.
The two-week programme began recently and will run until 20 March 2026. A total of 80 university-level students
from diverse academic backgrounds have been selected to participate. They were shortlisted from 1,147
applicants representing 17 states and Union Territories across India.

NHRC Internship Programme Objective and Learning Opportunities

The internship programme has been designed to familiarise students with the functioning of human rights
institutions and the broader issues surrounding human rights protection. The initiative aims to help students
understand real-world challenges related to justice, equality, and social responsibility. During the programme,
interns will interact with experienced practitioners and experts in the human rights field, gaining insights into
policy, law, and institutional practices. Officials said the goal of the internship is to encourage students to become
ambassadors of human rights awareness in society.

Lectures, Workshops and Academic Activities in the Programme

The NHRC internship curriculum includes a mix of academic sessions and interactive learning activities to help
participants build practical understanding of human rights. The programme will include the following activities:
Lectures by experts and human rights practitioners

Group research project presentations

Book review and declamation competitions

Interactive discussions and knowledge sessions

These activities are intended to strengthen students’ analytical skills while deepening their understanding of
human rights issues in contemporary society.

Virtual Institutional Visits for Practical Exposure

Apart from lectures and academic activities, the internship programme also includes virtual tours of institutions
involved in the justice and welfare system. These visits are designed to provide participants with a practical
perspective on the functioning of public institutions. Virtual exposure sessions will include visits to:

Tihar Jail

Shelter homes

Police stations

Such interactions aim to help students observe how human rights principles are applied in real institutional
environments.

NHRC Encourages Youth Participation in Human Rights Awareness

Addressing the interns during the inaugural session, NHRC officials encouraged participants to use the internship
period to develop a deeper understanding of social justice and discrimination issues. The commission
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emphasised that young people have an important role in recognising injustice, raising awareness and promoting
dignity for every individual in society.
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NHRC, India begins its Online Short Term Internship Programme for March 2026

By iednewsdesk | March 10, 2026

The National Human Rights Commission (NHRC), India today began its Online Short Term Internship Programme
(OSTI) for March 2026. Chairperson, Justice V. Ramasubramanian inaugurated it in the presence of Secretary
General, Shri Bharat Lal and senior officers. 80 university-level students from diverse academic backgrounds
shortlisted out of 1,147 applicants from 17 States and Union Territories across the nation are attending it. The
two-week programme will conclude on 20th March 2026.

Justice Ramasubramanian expressed happiness over the increasing participation of girls in the NHRC internship
programme. He said that greater education and awareness among women is essential for any society’s
prosperity, promoting equity, fairness, justice and social consciousness. He expressed the hope that the interns
will make use of the knowledge about human rights not just to advance their careers but to enrich their character
and outlook towards society.

Referring to a Global Peace Index by Sydney-based international think tank - the Institute for Economics and
Peace, he said that today 78 countries in the world are engaged in armed conflicts outside their borders in the
name of peace and liberty. But the irony is that those who were talking about peace are now talking about war.
Such conflicts have severe consequences for human civilisation and the global economy, displacing nearly 122
million people as refugees or internally displaced persons and causing an estimated loss of about 20 trillion
dollars to the global economy. He emphasised that it is in this context that the true meaning and importance of
human rights must be understood.

Before this, in his address, NHRC Secretary General, Shri Bharat Lal said that the country belongs to its citizens
and it is their collective responsibility to uphold the dignity of every individual and make it a better and more
beautiful place. He emphasised that the idea of a “Developed India” should be reflected in the everyday
experiences people have at home, in schools, colleges, hostels, workplaces and public spaces.

He said that interactions with eminent speakers will provide the interns a unique learning opportunity, enabling
them to engage directly with experienced practitioners in the field of human rights. He noted that the programme
aims to nurture the interns as ambassadors of human rights. He also urged participants to use the two weeks to
sensitise themselves so that they could recognise injustice wherever it occurs and identify discrimination, whether
systemic or otherwise.

NHRC, India Joint Secretary, Smt. Saidingpuii Chhakchhuak presented a detailed overview of the internship’s
carefully designed curriculum. It includes lectures, team and individual competitions such as group research
project presentation, book review and declamation competition and virtual tours of institutions such as Tihar
Shelter Home and Police Station to offer insights into their functioning. Shri Samir Kumar, Joint Secretary, NHRC
was also present.
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MHA changes Look Out Circulars rules, bars direct requests from NCW, NHRC, NCPCR, NCLT

The MHA also updated the LOC proforma to include three standardised options — 'detain and inform originator’,
'prevent departure and inform originator', and 'see remarks for action'.

Moneycontrol News

March 10, 2026 / 10:29 IST

The MHA has also stipulated new timelines for agencies to take custody of individuals facing LOCs.

The Ministry of Home Affairs (MHA) has revised its guidelines on Look Out Circulars (LOCs), stating that statutory
bodies lacking criminal jurisdiction cannot directly request the Bureau of Immigration to block an Indian or
foreign national from leaving the country, according to a report by Indian Express.

According to the new rules, all such requests must be routed through a law enforcement agency.

“Whenever such an order/ request is received, the Bol (Bureau of Immigration) shall immediately return the
order/ request to such bodies, informing that such bodies are not authorised to open the LOC and that they may
forward the order/ request to the law enforcement agency concerned... who are authorised to the open the LOC,”
the MHA said as quoted by IE.

Among such statutory bodies, the MHA listed the National Commission for Women (NCW), National Human Rights
Commission (NHRC), National Commission for Protection of Child Rights (NCPCR) and National Company Law
Tribunal (NCLT).

The earlier guidelines did not bar these bodies from making such requests to the Bureau of Immigration.
According to the IE report, the MHA also updated the LOC proforma to include three standardised options —
“detain and inform originator”, “prevent departure and inform originator”, and “see remarks for action”.
“Intelligence agencies such as the Intelligence Bureau, Research and Analysis Wing, Central Bureau of
Investigation, National Investigation Agency, and state Anti-Terrorism Squad units may use the ‘see remarks’
category only for counter-terrorism purposes,” it said.

Under the revised guidelines, if a court orders the deletion, quashing, or suspension of an LOC, the “originator” —
the agency that requested the LOC — should ask the court to convey the order directly to it so that immediate
action can be taken.

The new guidelines mandate that if immigration authorities receive such court orders directly, they must
immediately inform the originating agency by email for appropriate action. “The originator is required to respond,
“without delay”, and no later than seven working days from receipt. Departure of any individual will not be
permitted until the BoI's system reflects the updated LOC status in line with the court’s order,” the MHA said.

An official told IE that people against whom Look Out Circulars (LOCs) were issued often approached Integrated
Check Posts (ICPs) carrying court orders seeking the deletion, quashing or suspension of the LOC.

“Since ICPs have no means to verify the authenticity of such court orders, any direction for deletion, quashing or
suspension of an LOC must be communicated to the Bureau of Immigration through the same originator that
requested the opening of the LOC,” the official said.

The MHA has also stipulated new timelines for agencies to take custody of individuals facing LOCs.
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Home ministry bars NCW, NHRC, NCPCR, NCLT from directly seeking issuance of Look Out Circulars

The MHA has also updated the LOC proforma to include three standardised options — “detain and inform
originator”, “prevent departure and inform originator”, and “see remarks for action”.

Written by: Mahender Singh Manral

4 min readNew Delhi Updated: Mar 10, 2026 09:37 AM IST

Says requests must be routed through law agencies.

In a significant modification to its guidelines for Look Out Circulars (LOCs), the Ministry of Home Affairs (MHA) has
specified that statutory bodies with no criminal jurisdiction cannot issue direct requests to the Bureau of
Immigration to prevent any Indian or foreigner from leaving the country, The Indian Express has learnt. The MHA
has underlined that all such requests have to be routed through a law enforcement agency.

“Whenever such an order/ request is received, the Bol (Bureau of Immigration) shall immediately return the
order/ request to such bodies, informing that such bodies are not authorised to open the LOC and that they may
forward the order/ request to the law enforcement agency concerned... who are authorised to the open the LOC,”
the MHA said in a communication sent to all law enforcement agencies last month.

It listed the National Commission for Women (NCW), National Human Rights Commission (NHRC), National
Commission for Protection of Child Rights (NCPCR), National Company Law Tribunal (NCLT) “or any other tribunal
having no criminal jurisdiction” among such statutory bodies.

The earlier guidelines did not bar these bodies from making such requests to the Bol. They, however, specified
that “such requests along with full necessary facts shall be brought to the notice of law enforcement agencies like
the police”. “The superintendent of police concerned will then make the request for issuance of an LOC upon an
assessment of the situation, and strictly in terms of the procedure outlined for the purpose. The immigration/
emigration authorities will strictly go by the communication received from the officers authorised to open LOCs,”
they said.

The MHA has also updated the LOC proforma to include three standardised options — “detain and inform
originator”, “prevent departure and inform originator”, and “see remarks for action”.

“Intelligence agencies such as the IB, R&AW, CBI, NIA, and State ATS units may use the ‘see remarks’ category only
for counter-terrorism purposes,” it said.

Under the revised guidelines, in case of a court order regarding deletion/ quashing/ suspension of LOC, the
“originator” (agency which sought the LOC) should request the court to convey such orders to it, so that
immediate action can be taken.

Also, if immigration authorities receive such court orders directly, either from the person concerned or from the
court’s registry or the central government counsel, they must immediately inform the originating agency by email
for appropriate action. “The originator is required to respond ‘without delay’, and no later than seven working
days from receipt. Departure of any individual will not be permitted until the BoI's system reflects the updated
LOC status in line with the court’s order,” the MHA said.

Explaining this, an official said that on many occasions, persons against whom LOCs were issued approached
Integrated Check Posts (ICPs) with such court orders. “Since ICPs have no means of verifying if the court order is
genuine, in all such cases, orders for deletion/ quashing/ suspension etc of LOC must be communicated to the Bol
through the same originator who requested opening of LOC,” the official said.

The MHA has also stipulated new timelines for agencies to take custody of individuals facing LOCs. “Upon


https://indianexpress.com/article/india/statutory-bodies-cannot-seek-look-out-circulars-directly-mha-10573700/
https://indianexpress.com/article/india/statutory-bodies-cannot-seek-look-out-circulars-directly-mha-10573700/

detection, the Bol must inform the originator instantly through phone, email, or portal. If the originator fails to
take custody within three hours, immigration officials will hand over the individual to the local police. The
originator must then assume custody within 24 hours, with the Bol monitoring compliance,” it said.
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NHRC seeks report over misuse of cannon at MP's Raisen Fort

NHRC Probes Allegations of Unauthorized Cannon Use at Historic Raisen Fort

The Hawke Mar 10, 2026, 05:14 PM

New Delhi, Mar 10 (IANS) The National Human Rights Commission (NHRC) has issued notices to the District
Magistrate and Superintendent of Police of Raisen, the Regional Director of the Archaeological Survey of India
(ASI) in Bhopal, and Secretary of the Union Ministry of Culture over allegations of unauthorised use of a cannon at
the historic Raisen Fort in Madhya Pradesh.

A Bench presided by NHRC Member Priyank Kanoongo took cognisance of a complaint alleging that the protected
monument, which falls under the jurisdiction of the ASI, has witnessed “unauthorised” daily firing of a cannon by
certain individuals. According to the complaint, the vibrations and noise caused by the cannon firing are
damaging the ancient structure of the fort. The complainant also referred to videos circulating on social media
purportedly showing individuals making provocative statements supporting foreign countries, raising concerns
about national security and communal harmony.

Seeking the NHRC's intervention, the complainant requested a high-level investigation into the incident, strict
legal action against the youths allegedly involved, an immediate ban on the use of the cannon at the site, and
accountability of officials who permitted access to the weapon. Observing that the allegations, if true, prima facie
indicate violations of human rights and concerns relating to public safety and heritage protection, the apex
human rights body issued the notice under Section 12 of the Protection of Human Rights Act, 1993.

The NHRC has directed the District Magistrate and Superintendent of Police of Raisen, the Regional Director of the
ASI (Bhopal), and the Secretary, Ministry of Culture, to inquire into the allegations and submit an Action Taken
Report within two weeks for its perusal.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous statutory body, is an
embodiment of India's concern for the promotion and protection of human rights. Its primary role is to protect
and promote human rights, defined as the rights relating to life, liberty, equality, privacy and dignity of individuals
guaranteed by the Constitution or embodied in international covenants and enforceable by courts in India.

--IANS
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NHRC, India begins its Online Short Term Internship Programme for March 2026

By: Odisha Diary Bureau

Date: March 10, 2026

The National Human Rights Commission (NHRC), India today began its Online Short Term Internship Programme
(OSTI) for March 2026. Chairperson, Justice V. Ramasubramanian inaugurated it in the presence of Secretary
General, Shri Bharat Lal and senior officers. 80 university-level students from diverse academic backgrounds
shortlisted out of 1,147 applicants from 17 States and Union Territories across the nation are attending it. The
two-week programme will conclude on 20th March 2026.

Justice Ramasubramanian expressed happiness over the increasing participation of girls in the NHRC internship
programme. He said that greater education and awareness among women is essential for any society’s
prosperity, promoting equity, fairness, justice and social consciousness. He expressed the hope that the interns
will make use of the knowledge about human rights not just to advance their careers but to enrich their character
and outlook towards society.

Referring to a Global Peace Index by Sydney-based international think tank - the Institute for Economics and
Peace, he said that today 78 countries in the world are engaged in armed conflicts outside their borders in the
name of peace and liberty. But the irony is that those who were talking about peace are now talking about war.
Such conflicts have severe consequences for human civilisation and the global economy, displacing nearly 122
million people as refugees or internally displaced persons and causing an estimated loss of about 20 trillion
dollars to the global economy. He emphasised that it is in this context that the true meaning and importance of
human rights must be understood.

Before this, in his address, NHRC Secretary General, Shri Bharat Lal said that the country belongs to its citizens
and it is their collective responsibility to uphold the dignity of every individual and make it a better and more
beautiful place. He emphasised that the idea of a “Developed India” should be reflected in the everyday
experiences people have at home, in schools, colleges, hostels, workplaces and public spaces.

He said that interactions with eminent speakers will provide the interns a unique learning opportunity, enabling
them to engage directly with experienced practitioners in the field of human rights. He noted that the programme
aims to nurture the interns as ambassadors of human rights. He also urged participants to use the two weeks to
sensitise themselves so that they could recognise injustice wherever it occurs and identify discrimination, whether
systemic or otherwise.

NHRC, India Joint Secretary, Smt. Saidingpuii Chhakchhuak presented a detailed overview of the internship’s
carefully designed curriculum. It includes lectures, team and individual competitions such as group research
project presentation, book review and declamation competition and virtual tours of institutions such as Tihar
Shelter Home and Police Station to offer insights into their functioning. Shri Samir Kumar, Joint Secretary, NHRC
was also present.
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SC issues notice on PIL to implement creamy layer in SC/ST reservations

The Hans India

Update: 2026-03-10 13:30 IST

The Supreme Court on Tuesday issued notice on a Public Interest Litigation (PIL) seeking implementation of the
“creamy layer” principle within reservations for Scheduled Castes (SCs) and Scheduled Tribes (STs).

A Bench headed by the Chief Justice of India (CJI), Surya Kant, and comprising Justices R. Mahadevan and Joymalya
Bagchi sought responses from the Union government as well as state governments and Union Territory (UT)
administrations in the matter, and tagged the plea with a pending petition seeking similar relief.

The latest petition filed by former bureaucrat Gyanendra Kumar Khare has arrayed the Centre, all state
governments, UTs and the National Human Rights Commission (NHRC) as respondents.

The plea, filed under Article 32 of the Constitution, contends that the continued non-implementation of the
creamy layer exclusion within SC/ST reservations is “arbitrary, unconstitutional, and violative of the basic structure
of the Constitution”.

According to the petition, reservation under the Constitution was conceived as a remedial measure to address
historical injustice and structural inequality, but was never intended to be a permanent or unconditional
entitlement.

“The continued non-exclusion of the creamy layer has serious national consequences, as it fosters resentment
between reserved and non-reserved categories and concentrates power and opportunity in hands of elite
section,” the PIL said.

It further argued that the absence of creamy layer exclusion has led to internal stratification within SC/ST
communities, creating a “class within a class” where relatively advanced families repeatedly avail reservation
benefits while the most disadvantaged sections remain excluded.

“Allowing affluent SC/ST to repeatedly avail such benefits deprives poorer members of the community of
opportunities to escape poverty and undermines economic justice and national development,” the petition added.
The petitioner has sought directions to the Centre and states to evolve a mechanism for identification and
exclusion of the creamy layer within SC/ST reservations in order to ensure that the benefits of affirmative action
reach the most disadvantaged sections of society.

The plea relied on various judgments of the Supreme Court, including the landmark Indra Sawhney vs. Union of
India ruling that introduced the concept of creamy layer for Other Backward Classes (OBCs), as well as
subsequent decisions emphasising the need to ensure that reservation benefits reach the genuinely
disadvantaged sections.

Referring to the recent Constitution Bench verdict in State of Punjab vs. Davinder Singh, the petition said the apex
court has already recognised that Scheduled Castes are not a homogeneous class and that sub-classification
within them is constitutionally permissible.

In alandmark judgment delivered on August 1, 2024, a seven-judge Constitution Bench headed by then CJID.Y.
Chandrachud had suggested the application of the “creamy layer” principle to SCs/STs for availing quota benefits,
with the caveat that while providing for sub-classification, the government could not reserve 100 per cent of seats
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for a particular sub-class to the exclusion of others.
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SC issues notice on PIL to implement creamy layer in SC/ST reservations

IANS | March 10, 2026 01:11 PM

NEW DELHI: The Supreme Court on Tuesday issued notice on a Public Interest Litigation (PIL) seeking
implementation of the “creamy layer” principle within reservations for Scheduled Castes (SCs) and Scheduled
Tribes (STs).

A Bench headed by the Chief Justice of India (CJI), Surya Kant, and comprising Justices R. Mahadevan and Joymalya
Bagchi sought responses from the Union government as well as state governments and Union Territory (UT)
administrations in the matter, and tagged the plea with a pending petition seeking similar relief.

The latest petition filed by former bureaucrat Gyanendra Kumar Khare has arrayed the Centre, all state
governments, UTs and the National Human Rights Commission (NHRC) as respondents.

The plea, filed under Article 32 of the Constitution, contends that the continued non-implementation of the
creamy layer exclusion within SC/ST reservations is “arbitrary, unconstitutional, and violative of the basic structure
of the Constitution”.

According to the petition, reservation under the Constitution was conceived as a remedial measure to address
historical injustice and structural inequality, but was never intended to be a permanent or unconditional
entitlement.
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SC issues notice on PIL to implement creamy layer in SC/ST reservations

10-03-2026 Tue 13:04 | National | IANS

New Delhi, March 10 : The Supreme Court on Tuesday issued notice on a Public Interest Litigation (PIL) seeking
implementation of the “creamy layer” principle within reservations for Scheduled Castes (SCs) and Scheduled
Tribes (STs).

A Bench headed by the Chief Justice of India (CJI), Surya Kant, and comprising Justices R. Mahadevan and Joymalya
Bagchi sought responses from the Union government as well as state governments and Union Territory (UT)
administrations in the matter, and tagged the plea with a pending petition seeking similar relief.

The latest petition filed by former bureaucrat Gyanendra Kumar Khare has arrayed the Centre, all state
governments, UTs and the National Human Rights Commission (NHRC) as respondents.

The plea, filed under Article 32 of the Constitution, contends that the continued non-implementation of the
creamy layer exclusion within SC/ST reservations is “arbitrary, unconstitutional, and violative of the basic structure
of the Constitution”.

According to the petition, reservation under the Constitution was conceived as a remedial measure to address
historical injustice and structural inequality, but was never intended to be a permanent or unconditional
entitlement.

“The continued non-exclusion of the creamy layer has serious national consequences, as it fosters resentment
between reserved and non-reserved categories and concentrates power and opportunity in hands of elite
section,” the PIL said.

It further argued that the absence of creamy layer exclusion has led to internal stratification within SC/ST
communities, creating a “class within a class” where relatively advanced families repeatedly avail reservation
benefits while the most disadvantaged sections remain excluded.

“Allowing affluent SC/ST to repeatedly avail such benefits deprives poorer members of the community of
opportunities to escape poverty and undermines economic justice and national development,” the petition added.
The petitioner has sought directions to the Centre and states to evolve a mechanism for identification and
exclusion of the creamy layer within SC/ST reservations in order to ensure that the benefits of affirmative action
reach the most disadvantaged sections of society.

The plea relied on various judgments of the Supreme Court, including the landmark Indra Sawhney vs. Union of
India ruling that introduced the concept of creamy layer for Other Backward Classes (OBCs), as well as
subsequent decisions emphasising the need to ensure that reservation benefits reach the genuinely
disadvantaged sections.

Referring to the recent Constitution Bench verdict in State of Punjab vs. Davinder Singh, the petition said the apex
court has already recognised that Scheduled Castes are not a homogeneous class and that sub-classification
within them is constitutionally permissible.

In a landmark judgment delivered on August 1, 2024, a seven-judge Constitution Bench headed by then CJID.Y.
Chandrachud had suggested the application of the “creamy layer” principle to SCs/STs for availing quota benefits,
with the caveat that while providing for sub-classification, the government could not reserve 100 per cent of seats
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for a particular sub-class to the exclusion of others.
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NHRC seeks report over misuse of cannon at MP's Raisen Fort

By IANS | Updated: March 10, 2026 17:15 IST

New Delhi, Mar 10 The National Human Rights Commission (NHRC) has issued notices to the District Magistrate
and ...

New Delhi, Mar 10 The National Human Rights Commission (NHRC) has issued notices to the District Magistrate
and Superintendent of Police of Raisen, the Regional Director of the Archaeological Survey of India (ASI) in Bhopal,
and Secretary of the Union Ministry of Culture over allegations of unauthorised use of a cannon at the historic
Raisen Fort in Madhya Pradesh.

A Bench presided by NHRC Member Priyank Kanoongo took cognisance of a complaint alleging that the protected
monument, which falls under the jurisdiction of the ASI, has witnessed “unauthorised” daily firing of a cannon by
certain individuals.

According to the complaint, the vibrations and noise caused by the cannon firing are damaging the ancient
structure of the fort.

The complainant also referred to videos circulating on social media purportedly showing individuals making
provocative statements supporting foreign countries, raising concerns about national security and communal
harmony.

Seeking the NHRC's intervention, the complainant requested a high-level investigation into the incident, strict
legal action against the youths allegedly involved, an immediate ban on the use of the cannon at the site, and
accountability of officials who permitted access to the weapon. Observing that the allegations, if true, prima facie
indicate violations of human rights and concerns relating to public safety and heritage protection, the apex
human rights body issued the notice under Section 12 of the Protection of Human Rights Act, 1993.

The NHRC has directed the District Magistrate and Superintendent of Police of Raisen, the Regional Director of the
ASI (Bhopal), and the Secretary, Ministry of Culture, to inquire into the allegations and submit an Action Taken
Report within two weeks for its perusal.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous statutory body, is an
embodiment of India's concern for the promotion and protection of human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to life, liberty, equality,
privacy and dignity of individuals guaranteed by the Constitution or embodied in international covenants and
enforceable by courts in India.

--IANS
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TIg HATeTd A b 311SC HepeR STRY &t & [ H sqerre foka, el gar g thdeTl I8l ue

By Digital Desk Edited By: Chandan Kumar
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g HATT A o MMSC AGeR (LOC) SR &heet & 3wl # 98T ageltd fohaT 81 31 AEHT Afger ST, AFaTfieR ST S denfeh
ferr Te &RY SiTh sfATe & LOC STRY et ot SRl g1 e Wil |

fefSicet 3%, =18 faeel| 78 #aera A o 33e Tgperk (LOC) SIRY et o [THT # 98T Sgetrg fohar 81 31 AgH AfgeT Skt (NCW),
TET AaTtSeR SRT (NHRC), TERT aTet SifhR @ReTor SiilT (NCPCR) 8fR g dhut shr siférevor (NCLT) Siet denfaes
fera e =R1 Sif sfadier (Bol) ¥ foredlt wiRdtar a1 fagsft ot 321 Biga & et & feig LOC 18l #fvT |kt |

g HATET = T gl & foh T8 T SR 31§ I UacH QoI ! o ST &l Bl SI1e | I8 Saand [Uod Jaq g+t defdd geifaar
! AN 7Y U Taer F fhar mar 1 599 ugdt A Fichra Wi Bol @Y SigRiy R Geha &, Afdh 3ra ¥ w1gl €T I8 e LOC &
GOUANT et ek 3R Ufehar eht T&d s & i Iamar ma &1

deurfie Rl wR Aw

g FATed A wE fAder iy § o o denfaes et & ure savifaies esnfaer 7@l €, 3 LOC @ie & foig Tie SrRter 781 e Fehdt |
Bol ot T fohelt it sy am armaer e tR gid 39 aTud & o1 81| 1Y & 39 (Aehr ot fa et giv fob & LOC @l &
3ifdepd =g & 3k 38 TifaId I Uard= woiet & ure ASrr =1y

Hamerg & NCW, NHRC, NCPCR, NCLT 3R faret oft a1 foegaer forereh ure smrifeles aisfenr =16l & <t 39 ol | nfie foam 81
QRIT SHeAT H T AT 3’?

ggat & faenfaden # g1 Feer R e iRty st IR i Ak &t oft1 gTerifoh, 39 et TR o 6 R SRy & A1 gt SRy
g STt e Terd TSifadt @t & S i Seifaa gfors srefteres (vad) R @1 sieper aveh LOC STRY & T S1gRte &Rt |
o SifIRY dhae ifdgpd srfderial & firet Taer wR gt hrRaTs et |

LOC viwiaf # 9 fased

T8 HATHd = LOC & wief et oft arude fomar &1 o sqd ffet ATchichd fRishew AT 7T §1

33 U8 g1 SiRfSMeR (Tdh iR SrRterchdl &t gfad @)

fide RumeR U8 g1 SRS (= Weh 3R giRad &)

Gt Reared ®R g (Rmforat 3@ ofk srars &)1

Gfthar geifaal S 1B, RAW, CBI, NIA 3R I5a ATS Sohisal 'dt RATER' TRt ol STAHTE chadl ShIdex-eXReH o felq o Hehdll 81
HIC TR Pl AR TS ufthar

Tg! 3R i BIc LOC Dl §CH, 3G e AT FHifed et T S1GeT adT 8, df 'SARfSHeR’ (o goidt & LOC =i &m) &l &hié & Sty
AT I ok T erraer e 3T st Arfeh R HIRaTS Bt Thl

IR e AfISRT St afad, SIE At a1 hg TAR & Thiad & T FIE e AadT g, df 32 gia SNikfSHer goidd! & 9 &
Gid &1 g1 SARFSIACR @l o1 &8t o, tftiehas 7 e feadt | Starel 41 g1 &dfeRt & ST ehl S1gAfd dd deh g af Saet Sfel
deh Bol faeH # &I 3Mmaer & 3gdR LOC U g gl Sird

T SHERRY = T o &g AR LOC aTet afa §¢iies 3o URe (ICP) TR HhIE SR wieh Ugd ST 1 ICP & UTH S3eT hl Feal
STra <l 218 aRienT 8l gidT, $Tfeig o T Smasr iRfSier & wIRkT € Bol de ugdi|

fea i fgwrad & forg 78 greedtan

g feenfAdsn # LOC aret eafa i fewrad @7 & fag awgelian oft aa & 7€ &1 aafaa & udt 9o R Bol &l gd iF, 8 a1 iida &
3RfSeR ot gfad A ghm

IR 3RfSFAeR 3 €2 & fRvra =8l adr, af s sifdert aafaa Y wr-iia gfera & garet @ & O SiRfSer &l 24 62 & oiR
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A febet # S foiarare’ & AR, el S aTet TR SR i ugd

March 10, 2026
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By Pradesh Live

I | St # e #ifsa1 R arRe gy vens faarfed difsat & At # diaarel! gied A 991 dRaTs ded gu IR SRIUAT &t fiRwR
& AR H 42 fohdT | 3IRIY § fob gaent = Afcigiien I@ fehet &hY OTeiR UR Agen? 330 & AL H AR &M gU e §18 3R 38
Tierer Hifear wR araRer o 3T om) fifEt IR e & a1g ATern ot @ gidat 7 e )

T T ATHAT?

ER3AG, I fohet T dlY Telld U o gaeh! ol 1T SLUTH WR IRl gaiT| difsat & gareh TR oTTd §¢ $3 & GHH &t a1
A GATS & 38 8| T T ok g At et o SR A @i hl GaT 37 & THI 1T 7T 7| " AT o 916 fgg T ‘ST
G A hidarett gierd # fABRId g &ers | fRieerad # ehgl ma foh fifgat § g e g AR srufsie 8, foad fég aHar &
eTfHeR {TEHTY 318 g & | TS A 3TIRISHT STaTs foh S TR A WHIISIh HIgTs fA7s TehdT § SR d-Ta ol fRIfd a1 8t w81
AT AT SifdepR T 7 T HhEr?

TR HHE YRR SN & TG fOies gt 4 Hft 39 IR FaTeT 3aTd g TR § HRaTs i AT i off | 50k a1g gferd 3 A
ot TiIRAT & o gU SRITOET & ugaT™ &hi 3R I ARTIR o foram | ARemt & are gfers = 9wt smRifua (e greht, Igw o,
T @M 3R e @H) ot Afdehel T1e10T & folg SRudTel of ST TRIT| $9 916 SRUdTe § <RI deh 36 Uad Jod & ®J &
o1 fohaT T | 39 QR SR o gredt # gueng! ot off 3R gferd st 371 W1 HiS[G 3811 ¥ & IR ORI SR 18T ge daetd
TR 31, foIe iehe a8t His[g Al & afa a4t gidt @l

gferd Sifeeprt o dtet?

gfere srfenTial & SER RITUaT & e fafvs arisi # Amer gof fobar T g1 gferd ol she & foh Atere Hifsar & dream &
foredt oft uapR it WSt a1 291 Y TS Bl 3R HRA arelt Mfafafd ggied A8t i STwr | OF A # O Rars &y St
HidaTel! feld o AR ATHel Sl Siid STRY 81 ag Y gdT o <11 387 & foh difeat a9 iR 38 arRet e # 3R shl=-api @l
At &1 gferd 3 & & srdiet &bl 8 foh dieret HifSar ot SuahT fomiaRt & a7 e oiR fohelt it wenR &t ymen a1 faanfea arlt
IS e 9 I 1

famg 1T AR

TSI AT8 & SR I8+ fohet @ AU Teitd 0T S & 0T § AR o 3R Igenr difeat giera fifear ©R avrer 8113 & a1¢ S &
fererTe eI ST 8T 81 56 HIH @l oiehs f§g diaHl 3 vl faty STdTd §U SIRITOET IR 9%ed ehikaTs ehl AT el g1 &I ehst J 31T
(FTeraR) et fafea fgg el & gaTfdert 3R shridhal Tahgic Blehk Shatage Ug SR TheldkeR ohl AT HIUT| A0 A HiaA1 3 &gl b
T fohet § TS 918 § ST WieH 3R STTRY T Tehd 2 & fly IRURITT &9 9 d19 TIelTs STl &1 I8 g fSiem uema &
AT & au & Telt o @t B

fohet T T T Y TWORT R Ak e i oft i

TS Sl R g foh 81eT 81 H $© Jaeh! A I TelTd T HiAd U F g ARt IR e iR Suenr difsat sarens dtere Hifsar w®
AR R faa, forad @ eht enfifer Wra=Ty 31ed g8 &1 fog el = uermeH @ Hiv 6t § o 39 ge @l wefikar @ Ad ge Ao &
T I GREMT I (TITEY) & d6d & BRATs i SITY, diich s # ohig Y Afa eMfiics TIgTG SRS ehl SRITAT 7 e Tk |
1 g1 Tl = ag ot 7 IoTS ok 19 fohel & AT T hl TRURT W foheTgTel ek @vTe 11 3T o 3eh! Saei I3 avg uema
AR & 1 S|
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g HATed A fohaT ek 31Se TheR | SGalTd, 31d TATY fohel! Sl 327 Bl & Hierm =1gi Jep argy

Written by: Sharad Pandey

Agency: moneycontrol.com

Last Updated: March 10, 2026, 11:34 IST

g HATE A e MSC AdheR Il # daera fohar 8. a1 Ay Afgel ST 3R AHaTfdenR i Hieh gersiiet sraRte Tg) Wt |h,
F IRy i a1 Siig Toifdat & It SeR. o i Weswgss e Ry e &,

T feem-fAdan & srererd & smesn &t A ff W g Hi TE B,

7% faceh). 78 HATerd A ok 3113 Tper (Ttai) & 52 FAawl & g1 sqerra fahan 8. 9ia &g Jenfaes T e freht aafaa & fRems
TS STRY e T SR g1 ehx Thill. Tk folq 376 I Uacd- QoI o AT § g1 URdTd Hef=1 g, ¢ fAaHi & R 39
E Afger ST, A AFATEBR SR, IERT STeT SHfABR TRETUT STANT 3R AT hut S srfdieeor S8 e e wRa
39T R} i Tg SR TR AT uTg o fohelt cafaa ol 3 Bie @ Aept o, afe 3 Ty e T iRty ATt €, A BRA g &
3 AU R M R Geifda T ol FaTeT 6 a8 ufthar s yad= gSifad & IRT & gt st g

g HATT & SIER 31 T Foft arRity gferw, dheftar srawor =R, gia S weiddt ar oy sifdiehd S goifaat & Ay § & 9
HATAT 3 TSt & urey 7 oft agerra foha 8. o1 fi Weswrgse e 13y g 8. ugd, wfaa @t fivrad # o iR srRiechdl goiet
D! GiRd e, GERT, AfRT & Q1 & TR il Adh 3R Heifdd ol ol TR 3. e, fewforgi dd ok Sfad srRars .

had STdehalg ¥ S AT A gt dIeR fahed g fewforat 3 ot Suah e |, A feen-fdsn 7 srarerd o amasn o e o
WE ey i 72 2. afe IS siaTed Tt ot gem, € e a1 Acifaa oA o1 s 3ot &, at Teifdd woidt ot ag gAfeaa e
BT foh Smder We BRA ¢aeT 31 deh Ug. afe SgR) i SraTerd ol SATaeT He UTW gIdT 8, df a8 gid $A & HIegH § Heifdd Toiet &
SHfAreRTRET & STTHR Uget s TINT SEHICS o TR TR STGTAd S SMTAST AR UGd ST & 3R UAsT¥t g ohl AT et &, i T
S Y e ST Ffhet gar AT, 3afg o Tt sgcra efdd goiwt & Areaw @ € fohe S, arfs ufthar uresff ok rfea
CEIRH]
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qeh 3T3C AGHeR TR MHA 1 731 e, Rt s vard=1 ol gt St Fohit iRt

MHA 3 Jeh 3113c dgper (LOC) Haielt faenfaden # agaayquf eiter famar g1

Written by #&g &g #=_tet Edited by shruti srivastava

S faeett

Updated: March 10, 2026 10:26 IST

g "3 (MHA) 3 811 81 # I8 W fohar § foh smurifeies SifdehR & & arer bl qenfAes dwmy foedt off wiRetar ar fagsft amiees ot
29 Big T Wb & T sBTer o1t &t e argRier SIRY 78 ok Tl 1 MHA 7 393 AT o 81e Idher (LOC) Taeht RRemfadent
# Agayqut Herte R 81 78 HATed 7 39 I1d IR SR 3T & foh OF 9ot SrRie s vade geidt & Aread § g 9 5 91fe gl

i T Y feft TRt & SIER, T8 3T 7 fUee Agi 9t drH Yadd TSl B 9 7T Ueh U | T, i oft T
IS AT/ IFAY U BT & ol ST =G (Bol) géa I 3M1a2l/ 31 ahl Heifdld Repral et arad AT Q7| a8 gfed aed ge foh &
feprr ader gem & fAg sifdiera 8T & ofk 3 Saer/SrRYe Y 7 B Tad= oI oht AT Tehd & St 38 ge o AT 3ifdepd &1”
T Afgar ST (NCW), ¥R Aanf@ieR ST (NHRC), 81 aTet Sifderk TReror st (NCPCR), e shgst fafer =manfareszor
(NCLT) a1 hig 3/ IraTfaieheuT forech UTe STORIfEeh &R 6! & i 08 deTHeh Meprl & gatacg fohaT T &

sfnee sifdenrieat & awdt

Ugat o feentAger & g9 e ot Bol § 39 g o SIRIY et § @1 Aehl T ATI gledifch, 39 g W fohar ma o foh O srgRiert
! it arraae deAt & ATy Yoy Siet sl UadH QoI o 3 # o g | feenfagen # gt man o, “Hefdd gfera sieflerss
RS &1 3MTeher & & aTq 3R 39 I22d & forg RyiRa ufthar & SrgaR & TgheR STRY el o1 SIgRY et | STeTST/TaTE HfThRY
IeRITIC TR & g sifdigpd sifdremRat & ure Famm 1 adt & ure &1

TR ol ST MM T AT G TTeA

Genfaa faen-fAder & d8d, TheR ol §em/RE ea/Mdfad o & dag # 31aTerd & 3meer ol [T F TSie &l srgTerd 9 U smaert
hl STRRY 3t T STRIE AT 1Y dlfch dhIel hRATS chl ST Heh | $Th SATal 3R AU fSRTRAT i 39 dRE o GTerd! QLT
e Teifda cafaa |, sigrera i A T a1 Fefka TRt ghte T U gid & dt I= 3R BRard & fag $ae gRT gia Tefda goiedt
! G SeAT BRI | T8 HATT A ST, "3 ol arett Toret ot foT 33 fohy ofiR a1 371 & +ffeRk STare 371 it g1 fohedt oft aarfery
& TR Y AT a9 dh Tl & STet Sia ok ok SfRm SgRY & fAwen # sreTed & SMer & SR SUSeE Ther Gof gl &t
Srar”

g HATeId = TcheRk hl HIHHAT I g AfGI] ol fgardd # o o iy goifda o foig 7 wwaedian ot ReiRa & g1 sad s man g,
“OdT Tl TR Goid! ohl i, el AT Uicet o HIead § gid Aferd ot Giaid o1 gl Afed 3R fiF € & iR fgvrad # =g o 8
at st sifdert safa @t =g gfer =t d@ig 3

gg it ue: Reurges St 31l S & @ gufta wié ugdt 39 difgar

georH ofR STeRA TuTd SR & AT A i & Frsentfad faemaes ge Fgefad it & 18 sifi s & s gt S A
ITiRIehT ST <l 1S &1 TS gRT grR arfiet & et 818 IS & 12 heas) & SA1aLT bt gAvdT & 7 &1
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MP: I8 fehet @ ‘&R fSiarare’ & g AR, et off 7418, 31 Gfetd = SJegd Fehieren? IR & Siet g

ST 3%, STFR JSITeT, T Published by: T8+ &8 Updated Tue, 10 Mar 2026 11:10 AM IST

BIN

NPT

Raisen: I8 fhat & S & Twefa & fham ART ormam? gfor & 99 uga fham fRIrad gt aears? arRe difeat R ofk fhem
JTufy gof evars? Yo SifdeR) 39 AHe J T Sicl? 3M18¢ SI-d € 9d |

frear

S ot & wteret Hifsar w arRe ge ue [Aarfed fifeat & et § sidaret g 3 98t HRaTs ded ge IR RIfU &l fRTR
R AR A O fohaT| 3R1Y & fob gaent 7 Bfcigiies @ fohet Y OTeiR WR Igens SR & 9 | AR &TTd gu e a8 3R 38
Tieret HifSaT wR araRe o @ om| difeat e o & |Tg ATer deht @ giEat 7 o )

AT AT ATHAT?

TR, I fohet T Y =elld U o gaeh! ol AT WU WR IRk gaiT| difsat & gareh AR @TTdl §T &1 & GHLH &l a1
A GTS & T8 & | IaraT 741 foh g difSat TS & SR ST @ie hl Ga-T 3 o THY ST T AT| 8T & a1 f8g e ‘SrdeT
G 3 didarett gierd # IR ot ers | fRisrrd # whgl T ok difsat § @ Y g AR sufisie 6, e fig wHer &t
HTfHeh YTE-TY MTEd §s & | TS = 3MefehT STdTs foh THY rer # AHTfSIeh HigTs: favs Tehd & SfR d-1a <t fRfd a1 8t wendt 81
AT A fdepR SmART 7 T HEr?

I A YRR SARINT o TG fOieh I = At 8 IR Hellel 33Td §Q UATHT § hRaTs ehl AT bl &Y | §Heh a1e Yfeld 3 A
ot TiRaT & @ gU STRITOET &l uga™ &t 8k 3% IRTAR o foram| iRt & a7e gfers = art smRifua (e greht, Ig o,
T @ 3R G @) &t AfSehet TSN & ol ST of ST 77| 9 916 STeUdTel ¥ =ATITed dc 36 9ad Sjod & ®J &
der ek | 39 SR SR o gre # gUens! ot ot ofR ferd arel I7eh A1 HiG T Jefd o SR IR ARG Terd U derd
TSR Y, I8 ctew agi Hig «ivit & e == it 21|

gfe SifaerRt R Ster?

gfore sifdren il & SR SRITUAT & e fafa arreli & Ame gt fhar T 81 gfe™ o shg & o6 wierer #ifsar & Aregq &
foret off TR T WSS AT 2 I WTGT3T Y MTEd he aTel! ATl sgfed gt i STl | OF AHer § Td HRaTS hY S|

HidaTel! feld o AR AT Sl STid ST 81 a8 Y gdT o1 <71 38T & foh difeat a9 3R 38 arRet e # 3R ahl=-api @i
A &1 gferd A &l & srdiet <l g foh Hieret HifSar et SuahT foieRt & a1 e SfR fhelt it gepr bl e a1 fAanfea gl
IS e 9 T 1

gl o1 gt arRRe difea

famg 1T AR

TSI AT8 & SR A+ fohet @ AU Teitd 0T S & 90T § AR o 3R 3gehr difeat giera fifear R arer 811 & a1¢ S &
fererTe TERTdT ST 8T 81 $H HIH ol oieh f§g diaHl 3 vl faty STdTd §U SIRITOET IR 9ed ehaTs ehl AT el g1 ST ehst J 3Tt
(HTeTaR) &t fafea fig diaHT & garfderRt SiR ehriehdl Uehgle Bk dhetdee Ugd 3fR dheldeR el AU HiaT| A9 J T1341 3 gt foh
T fohet § TS A18 § ST WieH 3R STTRY T Tehd 2 & fly IRURITT &9 9 a9 TIelTs STl &1 I8 g fSiem uema &
AT & au & Telt o @t B

fohet T T T Y TWORT R Ak e i oft 7

TS Sl SR g fob 8TeT 81 H $© Jaeh! A I TelTd T HiAd U I g ARt IR e 3R Suenr difsat sArens dtere Hifsar w
AR R faa, forad @ et enfifer Wra=Ty 31ed g8 &1 fog el = uermeH @ Hiv 6t § o 39 ge ol wefikar @ Ad ge Ao &
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e T GRem S (TITEY) & d8d % SIRATS hl 1Y, dTfch vfasy & ahig ft cafea enfies digre fommen it apiferer 7 &ve |
1Y g TTaA1 = gg t AT Ia18 foh T fohed & alT T ol IWa WR fhelgTel Aeh o8 1Y AT fhe $Heh! qaeAT GXf dvE ULmafieh
ARt & erg S



